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MR. DEPUTY-SPEAKER : Now, the
question is @

“That the Bill, as amended be
passed.”™

The motion was adopted

14.40 brs.

MOTION RE FINAL REPORT OF
ROAD TRANSPORT TAXA-
TION ENQUIRY COM-
MITTEE—Comd.

MR. DEPUTY.-SPEAKER : We shall
now take up further consideration of the
Final Report of the Road Transport Taxa-
tion Enquiry Committee. The time at our
disposal is 1 hour and 20 minutes. I do
not like that this be discussed in instal-
ments. The House would like 10 hear the
hon. Mipister. 1| would request the
hon. Members to confine their remarks to
10 minutes each. Shri Goel 1o continue

his speech. You have already taken 10
mioutes. Please conclude in a few
minutes.

SHR1 SHRI CHAND GOYAL (Chandi-
garh) :  Mr. Deputy-Speaker, Sir, 1 narrat-
ed yesterday that the transport industry is
in the doldrums. It has not got a fair
deal at the hands of the Government. It is
good that the hon. Minister is present
today. We missed him very much yester-
day. He himself is of the opinion that, at
present, the industry is faced with several
difficulties. 1 would not read from his
speech where he has admitted all this.
He has admitted that the industry
is  suffering from  heavy taxation.
I wonld like to make an appeal to him that,
if he really feels that the industry is suffer-
Ing from heavy taxation, that it will be
good to make & beginning with the redoce
tion of exclse duties on fuel, tyres and
tubse and vebicles so that this bwrdem may
bo reduced to some extent.
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Another difficulty which the hon.
Minister has also admitied is about inter-
State movements. These transporiers who
have to pass from one State Lo another are
subjected 1o various laws of various States.
For that purpose, | would request the hon.
Minister that the Inter-Siate Commission
on Transport must be strengthened and
made a permanent body, an independent
body, and it must also be given powers lo
impose taxes on inler-State movements so
that, after having collected all these taxes;
these can be fairly and equitably distributed
between the various States.

Another difficulty is with regard to
these checkposts. | also want to remind
him that the Keskar Committee in its
Second Interim Report has suggested the
abolition of octroi because in U. P. alone
there are 27 such check-posts. The recom-
mendation of the Second Interim Report
has not been implemented by the various
States. In fuct, various corporations and
local commitiees are now suggesting that
the entire octroi schedule should be revised.
1t should be in the fitness of things that,
from the Central Government, a directive
should go to all these corporations and
various local bodies so that the octroi duty
is not enhanced at all.

14.45 hrs.
[Shri Vasudevan Nair in the Chair)

The illegal gratification which is being
charged at various check-posts from these
transporiers is also another problem. They
have to pay very huge sums on account of
that. That problem also has to be very
effectively tackled.

Then, 8Sir, | would invite the hon.
Minister’s kind attention to one thiong ; and
that is, the absence of credit facilities given
by the Government. This is proving to be
a great hindrance in the way of develop-
ment of the industry. The Minister him-
self has admitted that these transporiers
have to pay interest even upto 30%. In
order to free them from the clutches of
these greedy financiers, | think, the Govern-
ment should think of some arrangement by
which some fnancial aid can be made
available to the transporters because Roud
transport is admittedly ope of the best
means of transport and the difficulties which
we sxpericoce 1o rail trumport are ool ea-

perienced in road trinsport. It is @ most
convenient way of transport. There Is no
pilferage. The dealer who wants to take

his goods from Delhi to Amritsar can tuke
them during the night and can unload them
at Amritsar in the morning and sell them
realise the money that very day. Consider-
ing that the money market is tight these
days, road iransport provides one of the
most easy, convenient and speedy mode of
transport. Therefore, Sir, it deserves the
Government's encouragement and | think
the hon. Minister who realises this would
do something in the matter. Now, that the
illi have been disgnosed and various re-
poris have almost given these unanimous
reports. What has not been done is the
implementation part of it and 1 would
request the hon, Minister to see that what-
ever recommendations have been made by
the Keskar Committee and Dalal Com-
mittee and various other committees are
implemented. Even if he implemeats 259,
of what has been recommended I think the
industry will get some relief and would
develop to the desired extent.

Sir, this industry, as | submitted already
has to play an effective role in the economy
of our country. And, therefore, ] would
appeal that something must be done injthe
matter of implementing what has already
been recommended. The Inter-State Com-
mission should be strengthened with powers
of imposing taxes on inter-Stale movements
and this should become an independent
body and something should be done in
this behalf. Some formula should be
evolved with regard (o the standard tax.
This is all that | bave 10 submit,

SHRT BEDABRATA BARUA (Kaliabor):
Road transpori, though essentislly of natio-
nal importance, has been treated as a step-
subject, and the inquiry has brought out
justifiubly the fact that there are a lot of
difficuities in the way of the development
of road transport due to all types of taxes
and duties in various States.

Another aspect of the road transport
business is that it Is rather a small man's
business, and about 80 per ceot of the
operators are middle class people, and 60
per cent among them are stuted Lo be those
who have only one truck each at their dis-
posal and who use their truck for tbeir
OWD maioieoancs.
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The third aspect about the motor trans-
port Industry is the scops which it offers
for corruption. The stiff control mechan-
ism which is there is easily relaxed by the
payment of some money, A motor opera-
tor s hopelessly at the mercy of those
people who have 10 give him a licence or
permit or a certificate of fitness for his
vehicle and so on in respect of which one
could always raise the question of judg-
ment. Therefore, | feel that something
should be done to look to the interests of
this industry and the small men who are
being subjected 1o regulations which are
bound to be implemented in an arbitrary,
wiay—it is not that the regulations are
arbitrary, but the authorities can very
easily act in un uarbitrary manner by saying
‘I do not accept your vehicle as being
roadworthy; | reject it, unless you pay me'.
It is because of this reason that those
people who are placed in charge of check-
ing the transport vehicles of certifying their
roadworthiness tend to become corrupt,
and 1 would submit that the extraordinary
scope for corruption which this offers should
be avoided ; and it can only be avolded by
bringing ubout ceriain changes. 1| hope
the. some of the changes that have been
suggested by the commitiee will be imple-
mented.

1 know the difficulty involved in that
matter, because some of the suggestions
will have tq be implemented by the States.
For example, it has been stated that the
the taxation has been rather on the heavy
side. I, for one, believe that it is true.
Whether it is passenger tax or road tax or
goods tax or any other tax, ultimately it
falls on the consumer. A ridiculous as-
pect of the whole thing ia this. In certain
States, they impose passenger and goods
tax ; they impoue it upon the bus passen-
ger but they do not impose it on the pas-
soager who truvels by private car who also
moves for visits, dianer eic. But when a
man s sick and he hires a taxi, he will
have to pay the tax because he is a passen-
ger.  This is the most regressive system of
of taxation that | gould imagine, und | feel
that it should be done uway with. It s

beolutely anti-people form of taxation.
The man who is bound to appear in a case
or somebody who It sick or somebody who
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this tax, but one who travels in his own
vehicle does not have to pay anything. This
kind of thing should be avoided. The com-
mittes has suggested a very good step for
avoiding this. | hope Government will try to
put thut suggestion through. For instance,
the committee has suggested that there
should be a tax on fuel. Il diese! is more
useful and cheaper, then it may be taxed
more. Some way should be found to tax
the fuel and the State Governments might
be asked to collect jt. If this system is
adopted, there is very little scope for cor-
ruption, bribery etc. Of course, those who
have a bad car will possibly have (v pay
something more on petrol ; but thev can
change the carburettor or stop using bad
petral and so on. To the extent that the
tax will be more on petrol by way of con-
sumption by an old car, some injustice
would no doubt be there. But the com-
mittee has suggested that the amount of
petrol consumed is a very good indicator
and therefore, the tax on petrol or fuel is
good from the point of view of the
industry.

There has been a general argument that
the taxation has become a disincentive. |
believe that this is an argument which can-
not be rejected. We have to find out some
ways and means by which we could re-
move the disincentive aspect. But it is not
the disincentive aspect about which | am
s0 much worried, but the encouragement
to blackmarketing which is there because
of the very heavy tax. 1 have secen that
most of the drivers go about without any
papers and without payiog any taxes. They
can easily do it ; for, if the tax is very
high, then all that one has to do is to go
on avoiding that tax and paying just Rs 15
or Rs. 10 here and there. This type of
thing has become an institution in itself.
1 nave fouad it a sort of universal culture,
80 to say, inmour country. 8o fir as the
motor vehicles are concerned, this is the
state of affairs in the entire country. |
thought that it was there only in my State,
but | find that it is happening everywhere.
Any vehicle could be stopped und the man
asked to pay tax. If the duty is high, the
man cao always pay some money and
manage to escape or pass ; i, however, the
amount of goods that be is carrying is not
subject 10 octroi duly, he can ulways pass

bus to appear in an oftice is obliged Lo pay Lhrough,
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It s taxation which has been very
heavy so far as motor vehicles are concern-
ed. |1 find also that the figures of taxation
vary so much from State to State that some
directive should be issued in this regard.
This being a financial madtter, 1 feel that
some directives or ibstructions could be
issued so that there is no scope for privale
taxis or private operators to operate in
this field without paying any taxes. In
those States where there are very heavy
taxes, the private operators alone
work. Private taxis have become the re-
gular system. They have got their own
stands, private taxl stands. | have seen in
severul States the same state of affairs
This has been directly caused by the faulty
policy of State Governments. They should
tax what is possible ; Rs. 100 or Rs. 200
extra should be enough, until the common
people, everybody can have a car. If this
procedure is adopted, Government will not
loce : on the other hand, they will get
twenty times more tax—I can say this with-
out hesitation—-if they reduce the taxes.
Do not have passenger and goods tax. Do
not harass them. As it is, they have to
go from one office to another. You go to
any tax office. 1If you find a man in the
morning there, vou will still see him stand-
ing there at 4 P. M. because some terms
have not been settled. 1t is not one office
he hus to go to. He has to go from one
oftice 1o another. For passenger tax, it is
one office ; for goods 1ax it is another, for
excise and sales tax it is a third office ; for
motor vehicles tax it is another office, and
for fitness certificate it is the office of some
other inspector.

This way of harassing people actually
breeds corruption. We have to consider
whether our system can stand so much.
Should we make people unnecessarily cor-
rupt 7 We have to see that whatever
taxes we impose in such a way that
we do not corrupt the common man and
unnecessarlly force him to saloam some-
body with Rs. 10 for getting a thing done.
This Is not good for anybody.

I think the Minlsier should take this
matler in hand because it involves the
common people’s interest. Also the vehicle-
owpers canpot prolest. | have told vehicle-
owners sometimes about it and asked why
they are not protesting. They say that if
they did, their vphicle would be deregister-
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ed for one year for one reason or another.

This is the type of things going on and

uniless the initiative is taken by the Minlstry

—because the vehicle-owners are unable to

protest—things will not improve.

SHRI INDRAJIT GUPTA (Alipore) t
The Report of the Road Transport Taxation
Enquiry Committee has, in my opinion,
brought out correctly but rather one-sided-
ly the difficulties which this industry is
facing due to what | should call the anarchy
of the tuxation system. | am not concerned
s0 much just now with the question of the
absolute level of this laxation ; it is not
possible for me 1o judge 1o what extent
this industry can bear uny lurther increases
in that direction, because | find that
ilthough, as has been pointed out by the
Commitiee, over BS per cent of the opera-
tors are small-scale vperators, in the sence
that they huve only one or two vehicle sach
—-surely this is a factor which merits
Government's special attention—it is also
true, so fur as | know, that there is still a
vory huge rush for permits. 1 am lnclined
to believe that it Is such a profitable busi-
ness even now, despite the heavy level of
taxation, that perhaps it would be wrong to
consider this question simply from the
angle of the capacity of the operators Lo
bear this taxition level, because In that
case this rush for permits would have begun
to deciine, but there is no sign of i dec-
lining. | am not actually shedding tears
for these operalors just mow. But what |
would bring to the attention of the Mialster
is that road transport, specially long-dis-
tance road transport, has deflnitely come
to stay in India.

Without it mow it is not possible for
the country's eoconomy, its commerce and
its trade, to be carried on effectively and
cfMciently. 1| say this because there is e
lurking suspicion in the public mind which
the Qovernment has not been uble to
dispel, that the rather stepmotherly attitude
of the Government towards this road trans-
port industry derives basically from the
idea of the Government that it is & com-
petitor with the railways, and it is necessary
for the Minister to assure us not only oa
his behalf, because | know he has got a lot
of sympathy for the developmeat of this
industry, but on behalf of the Goverament
which be represents, that becsuse of its
vesind imerests iu the reiways It b Bo#
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subjectively being influenced to take rather
a stepmotherly attitnde towards the deve-
lopment of this industry.

15.00 hrs.

What 1 am concerned about more than
the actual absoluie level of itaxation is the
fact that there is complcie anarchy in the
system, and it is this anarchy which is
standing in the way of developing a really
cfficient, speedy and modern road transport
system such as the country now requires.
There is no uniform rate of laxation, there
are so many types of taxes and they vary
from State to State, there is a multiplicity
of checkposts, there are these octroi levies,
all these points have been made quite
correctly by oiher speakers and they are
emphusized in the report also. Apart
from the total accumulative financial burden
of all these things, this kind of system is
something which is completely anarchic,
and just to leave it on constitutional
grounds to the various states to manage it
will mean that the Ceniral Government is
actually abandoning its respomsibility in
the matter. If it wants to have a really
efficient, cohesive and speedy road trans-
port system operating in this country, it
cannot be done if this anarchy is allowed
to continue. Therefore, some ways and
means must be found by which the system
of taxation is simpliied. They have also
recommended it should be a single point
taxation. | do oot know why the passenger
tax and the goods tax should not be con-
solidated with the motor vehicles tax,
In some States that is done. For instance,
in my own state Goods tax and passenger
tax are included in the motor vehicles tax
and we do not have to pay them separately
at different places. In many States |
think octroi duties are not much of a
problem, Insome States they are. 1 saw
in the papers only two days ago that in
Bangalore there was a Bangalore pundh o0
this issue. Perhaps the Miaister saw it.
The reason was that the Bangalore Corpo-
ration wanted to extend these octroi duties
to cover about 200 or 300 items among
which there are also motor spares and
accessories. This led to a total pandh in
the city. That kind of thing is also there.

Morover, this multiplicity of check-posty
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and toll posts and octrol dutles and all that
has converted this as Mr. Barua has very
correctly pointed out, into a cesspool of
corruption. It is the main Incentive for
corruption. So I would suggest that some
serious thought should be given to this
matter of making this system of taxation
more simplified and uniform and removing
all these multiple irritants which exist and
which lead not only to ineffizicncy but to
corruption.

Secondly, this report deals mainly with
direct taxation. What about all the indi-
rect taxation from which this industry is
suffering and over which | am afraid the
Minister of Transport and Shipping has no
contro! whatsoever, that is to say the high
prices, the constantlv rising prices firstly of
vehicles, —there Birles and Tatas are in-
volved—the price of fuel which is going
up all the times, spare parts, accessories,
tyres etc. What about all this. This is
the heaviest part of indirect taxation be-
cause the manufacturer and suppliers of
these commodities are being allowed to use
their monopoly or near-monopoly position
in a sheltered market, protected market to
fleece the consumers and charge prices and
g0 on increasing them year after year with-
out anykind of check.

Will you please tell us as to what is the
use of our discussing this road transport
problem unless it is taken as a comprehen-
sive problem. It cannot be discussed plece=
meal. It cannot be solved piecemeal. All
these things are involved. There is the
question, for example, of the wages of the
road transport workers, Their wage struc-
ture has a direct bearing on the efficiency

or ineffizlency of this system. Everybody
knows that the wages are low. The condi-
tions of work are very different. All over

the world it is known that the drivei’s
occupation and profession is one of the
toughest jobs in the world. Here also it
Is because of the business of the States
having their own standards, having their
own rights and so on, no uniformity has
been brought about. Though there is some
wagoe board appointed, it will goon ina
pedestrian manner and | do not know what
will come out ultimately. But this is also
something which does not bring about a
sort of organized and standardised system
In wages which will allow the transpory
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industry to be manned by efficient workers
and contented workers. May 1 remind
you, Sir, it was these workers, the workers
of the private transport operators who were
called upon during the emergency in 1965
to carry supplies for the army on the bor-
der duriog the Indo-Pakistan hostilities
when 4000 or 5000 of them had to be
requisitioned for this purpose and ‘it was
the private transport drivers and cleaners
who worked at the front line of the fire and
many of them had been killed also by
enemy bombs. Let us think aboutl them a
bit. Unless something is done, 1 do not see
how you will get out of this unless it be-
comes a common concern not only of this
Ministry but of the Government as a whole.
I find this here in an answer which the
Hon, Miuister gave to one of my questions
sometime ago. The question related to
the Central Road Transport Corporation
which is their own pet baby. The Ceatral
Road Transport Corporation is runniog on
u loss. The loss is Rs. 16,52,000 during
1966-67. When it was asked as to what
was the reason for this loss, many reasons
were listed. The first two which the
Minister cited are : (1) increasing cost of
fuel and 1yre and (2) increasing motor
vehicle tax. It is because of these factors
that the Government-owned Central trans-

port Corporation is suffering. Then what
is the solution 7 | was very much pained
to hear this. 1t also hurts me. 1 am sure

the hoo. Minister also feels that way. He
is going about speaking in many places.
He is an important man and he is saying
all sorts of things. This is what he said
in the annual general meeting of the Thana
Manulacturers association sometime ago.
The Minister is quoted as saying that
Dr. V. K. R. V. Rao p'eaded his helpless-
ness in meeting the demand of the road
transport owing to the progressive cuts in
the budgetary provision year after year and
unles« his hands are strengthened there s
no use expecting things from him. 1 thiok
it is correctly reported. He means that a
powerfull lobby should be bullt up In the
Parliament 10 increase the budgetary allo-
cation for tramsport and road developmeat,
The worst sufferer has been the Ministry
of Transport and Shipping. If he waats to
set out of the Finance Minister's clutches,
1 am prepared to support him fully. I
would like to know just as we bhave a
railway budget, why not we have 8 sepa-
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rate road budget outside the general budget,
Why not the Goveroment thiok in terms
of a separate road transport budget if we
want to bring about a co-ordinated trans-
port system instead of leaving everything
to Mr. Poonacha? He is there as the
inheritor of the past legacy. Now the road
transport system is only complementary to
the Rallways; it should not be regarded as
@ rival and it should be properly organized
and put on a sound footing. 1 would
suggest that the hon. Ministzr should think
of a separate roud trunsport budget. In that
we arc supporting him fully. Rather than
going about the country and pleading help-
lessness wnd asking for a lobby in the
Parliament —the lobby is here-——he should
stand up and Bght agiinst Mr. Morarji
Desai. Otherwise how can we support
him 7 (Interruptions) QOtherwise let him
mool the idea of a separate road transport
budget and we will support him.

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : Mr. Chairman, Sir. I thank
you for giving me a chance to speak on
this subject, and 1 propose to confine my
remarks entirely to Chapter 1X of the report
which speaks of the conditions of the roads
in the country. The Central Government
has taken up the responsibility of maintain-
ing thc national highways through the
State Governments but | am afraid they
do nol pay any attention to the upkeep
and development of the pational highways.

15.11 brs.

[Shri Thiramala Rag /n rhe Chalr)

In this connectlon, 1 would draw your
attention to a very relevant remark in the
report, namely, “the Central Government’
realises svery year a sum of Rs. 236 crores
on accounl of the motor transport taxation
but it spends only Rs. 67 crores.” That it,
oaly one-fourth of the sum realised by
tamation is spent oo roads. | think this
needs improvement having regard 1o the
fact that the national highways are very
important, and | think it is high t/me that
the Ceotral Government spent more on ths
development of roads than its income.

In this conoection, it bas been stated
and justifiably so, that the ecomomy of pot
meiniaiaing the rosds properly s e very
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bad economy, which affects the tramsport
opérators, the people who are using the
roads and others, the general public, in a
very bad way by way of wear and tesr of
the vehicles, by way of breakdown, by way
of detention in journeys and by way of
slowness in speed and not doing the work
properly and in proper time on account of
the delay on the roads. The hon Minister
was in the Planning Commission and the
C ittee has ded that at least
Rs. 750 crores should be provided in the
fourth Plan for the development of roads,
but I think that even that is a rather very
low target, because, if the Government has
an income of Rs, 236 crores per annum,
there Is no reason why the allotment of
money for the fourth Five Year Plan on
account of the development of roads should
not exceed a thousand crores. When |
speak these thing 1 hope 1 am helping the
hon. Mivpister in strengthening his hands.

So far as the tax element is concerned,
it has been stated that for the running of
these transport vehicles, the tax element in
passenger vehicles is 43.3 per cent and so
far as the goods vehicles are concerned, it
is 35,7 per cent. Though a very strong and
harsh criticlsm is made of the Government
of the States and of the Centre that this
amount is too heavy, | do not think if,
having regard to the conditions of our
rond the C!nlm and the States spend an

t nsurate with the
In:u that 1he3r raaluse. that is too heavy. If
they spend an adequate amouat on the
maioteaance of the roads, this percentage
of taxation so far as the passenger vehicles
and goods vehicles are concerned, would be
perfectly justifiable. But that is not done,
Taxes are reallsed but the roads are not
maintrined properly. That creates difficulty,

Even roads in the capital city of Delhi
are in 4 very sad state. 1If anybody travels
by scooter-rickshaw in Delhi, he can have
the p re of galloping on horse back.
Fortunately, accident in Delhi are not
many. Perhaps it is an accident that this
debate takes place immediately after the
two serious accidents in the car marathen
race fiom London to Sydney. This does
mot fpsak weéll of oor care of roads.
There is d I6t o be done Aot odly i (he
matter of maintzoaine of the 1oads, but the
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way in which traffic is taken care of. There
are too many cows and road blocks on the
roads. Why should we blame only the
octroi and other checkposts, when there are
mere formidable checkposts in the form of
gheraos, strikes and bandhs on the roads ?

Government should take into considera-
tion all these facts, If at all they are
serious that the transport system and the
standard of our people should improve,
the first and  foremost thing they should
consider is bringing the conditions of ro.ds
in our country to the sume standard as is
prevailing in other civilized countries of the
world, where & car or goods truck can
easily do 6010 70 mph. Railways are try-
ing an experiment of having a run of 100 to
150 km per hour. [ would like Dr. Rao to
comnpete with the railways and see that the
day is not far off when we can have a safe
Jjourrey on the roads without accident or
death at a speed of 100 o 150 km per hour.

SHRI 5. K. TAPURIAH (Pali) : Sir,
I would confine my remarks (o passenger
transport. Sceing the way in which our
people have siarted travelling mor: and
moie by buses and secing that buses are the
commonest  possuible mode of transport
available 10 the common man whether In
the village or in the city, we should take
steps to sce that this method of transport
is made as cheap as possible. 1 wold just
like to mention two or three poimts that
come to my mind immediately

The first is about the heavy excise
duties levied on diesel oil. motor parts and
Accessories. It is necessary to make the
pissenger transpart system completely free
from all encumbrances and difficulties.
Only yesterday, in answer to my question,
the Deputy Prime Minister said that diesel
oil and peirol bear the highest incidence of
exvise duty. May I request the hon.
Minister 1o see whether it is possible 1o
remove the excise duty on diesel oil con-
sumed by pissenger buses, so that the raies
of bus travel may come down and the
common man may be benefited 7

Secondly, in every State there is rush
for permits. 'When there was u Congress
Government in West Bengal, | remember
opposiion patfies used to make complainis
speitst the concernsd mitwister for sowing

™
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favouritism in granting permits. When the
UF Government was in power, the Congress
Opposition made the same allegation. While
there is such a rush for permits which im-
plies that there is profit in this trade, how
is 1t that every single nationalised passenger
transpoit corporation in our country is
losing money 7 There is not a single
nationalised corporation either in Bengal or
in any other State, which is making money.
The reason is that the common man's
transport cannot bear the burden of over-
heads which a centrulised umit entails
We all wlk of the common man. Now
here is a business in which only small men
and small traders are involved. One or
two people get together and get a bus on
hire-purchuse and there are one or two
men working with them.

There was no monopoly of bigger men
in this trade. It was all run by smaller
people.  When we nationalised this, we
threw these smaller people out of job and
then we created these giants. And these
giants started losing money. Losing of
money by the State Corporations meant
cither higher incidence of taxation or in-
crease in fares. If there is increase in
farcs, that again affects the common man.
In the case of nationalised transport, we
have seen that there is a burden on the
people because the corporations have losl
money and fares have been increased.
Therefare, 1 believe that it is high time that
some action is taken to siop them from
increasing the burden on the people and
the suggestion 1 have for consideration
Is this : 1 would like to know whether the
Minster would consider de-nationalisalion
of these Corporations. This can be achieved
by creation of small co-operatives, you are
especiolly fond of co-operatives. Creale
co operatives of 8 or 10 people including
two dirivers, four conductors, eic. and give
them the buses owned by the Corporation
on the basis of hire-purchase. The em-
ployees provident fund or other funds can
be used us down payment and when you
strip these corporations of their mumogerial
safl, sypedvisors and sie'e-keepers, the cost
will definitely come down and tben | be-
lieve you will be in a position to offer the
man on the siceet & cheaper bus “trewdl, 1t
is for 1be Minister to consider this apd 1
bope he will reply to this poiot.
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MR. CHAIRMAN :
will the Minister tuke 7

How much time

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
20 minutes.

MR. CHAIRMAN : Shri Deven Sen.

SHRI RANDHIR SINGH (Rohtak) :
I will take only 5 minutes.

MR. CHAIRMAN : No please. There
is no time. The discussion is to be con-
cluded by 4 O°Clock. A wvery important
discussion is coming up al 4 O'Clock.

SHR1 8. M. BANERJEE (Kanpur) :
May | suggest that the discussion may
continue till 4 O'Clock today and let the
Minister reply tomorrow so that more
Members can be accommodated.

MR. CHAIRMAN : Let it be conclud-
ed today. | woold request the hom. Mem-
ber to-be brief and-not 1o repeat the urgu-
ments.

ot w dw  (yremEiw) : gwh
w3, quft @@ wfew & wed e
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SHRI DINKAR DESAl (Kanara):
Sir, if one reads this report, one gets the
impression that there is nothing but chaos
in our road transport system. It is very
clear that the taxes have been increased
on the road transport wehicles compared
10 the general increase in taxation in the
whole country. That is rather curious.
The figures show that in 1950-51 6.15%
was the total tax revenue in respect of
these motor vehicles, out of the total tax
revenue. Now, this figure has increased
1o 13,339, in 1965.66. From 6.15%, in
1950-51, it has increused to 13.33%, in
1965-66. The tuxes on this industry has
been increasing much more speedily than
the general taxation in the whole country.
We can prove this by another way. They
have given the cost of one truck as
Rs. 29,868 of which the tolal tax is
Rs. 15,114 —that is, more than 509, is the
tax, out of which the central tax itseif is
31.39, The taxes are very heavy. Who
are the persons who pay these taxes 7 Sir,
it has been revealed thut 897, of the ope-
rators are owners of only one wvehicle.
They are smail people. There may be a
few big companies. There ure a few big
companies, no doubt ; but on the wholz,
909, of the operators have only one truck.
They ere small people. When there is so
much of taxation, Sir, there cannot be
development in respect of road transport.
That is very obvious. They cannot bear
that much of heavy taxation. That is one
of the reasons why our road transport has
not improved. Sir, road trapsport, in a
way, is much more important than railway
transport so far as the rural areas of our
country are concerned.

The railways cannot go to every village.
But road transport can and should go to
every village, because India is essentially a
land of villages. If we want to develop India,
road transport must be developed. Every
village must have an approach road leading
to the bigger road and then on to the
national highway. So this question is
very imporiaot.

There are 30 many impediments in the
way of developmeat of road transport as
shown in the Repori. Take, for example,
checkposts. As rightly pointed out by
many speakers, these are hotbeds of cor-
ruption. We cannot imaging to  what ex-
ot they are corrupt, | will cite only one
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story, not fictional. It actually happened
very recently, about 8 months ago in
Mysore State from which | come. The
Assembly leglslators of the Siate had gone
to Madras to attend an international confe-
rence. While they were returning, they were
stopped by the police at the Madras-Mysore
border at midnight. He was a person
dressed as a policeman. He said, ‘I will
not allow the vehicle 10 pass unless the
mamao! Is paid. Mamgnl in Kannada
means ‘iraditional bribe’. They said *We
ure members of the Mysore Legislature'.
He said, ‘That is not my concern. Unless
my mamg»/ Is paid, I cannot let this vehicle
enter Mysore State’.

This is what actually happened The
vehicle was stopped for one hour. There
were discussions and the members of the
Legislature got down. Nothing could be
dooe. Ultimately, the real police came.
The mao who stopped them was dressed
like a policeman. He was employed by
the police to collect mamaof.  Ultimately,
It 1ook the Mysore legislalors one hour to
enter thelr own State. This is the story of
the checkposts.

Just now Shri Indrajit Gupta mention-
ed about Bangalore pasdh. There is so
much corruption. This is in Mysore State,
once described by Mahatmi Qandhl as
Ram Raj. If this is Ram raj, | would pre-
fer Ram ra) t0 it any day.

The octroi is a medieval system of tax.
Every student of economics knows that it
is against the modern system of tax. That
Is why this Report also says that octrol
must go and must be substituted by a
modern mode of tax which may bes distri-
buted among all States.

Varlous other suggestions are made in
the Report. They are genmerally good
suggesiions. The Bnal suggestion s that
there should be an Inter-State Tramsport
Commission so that there is uniformity

io the laws on taxation. In the
matter of taxation, the whols
country should be treated as ope unit.

Then alone road transport will develop ;
otherwise pot. Under our Constitution,
roads are a Siate subject abo. In (he
case of railways, it is governed by one
central authority. [do oot koow how
this matier is goiog Lo be solved. Of
course, the Transport Mioister thinks-—at
isast this Report thinks—ihat the seiting
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up of an Inter-State Transport Commission
will solve all problems. 1 do not think
50. 1 do oot think that alone will be suffi-
clent.

In this connection, Goveroment should
make a study of the dovelopment of the
road transport sysiems in big countries like
the USA and USSR, both of which have
a federal constitution like ours. They
should see how the system operates in
these countries.

14.54 hes,
[Mr. Deputy-Speaker In the Chalr)

In America and the Soviet Unlon,
road transport is very well developed.

Just now we are going to dlscuss the
subject of Centre-Staté relations. This is
a question of Centre-State relations also.
That is why it is not so simple a subject.
Moreover, just because some good recom-
mendations are made in this report [ am
not sure that they will all be accepied by
the Government or that they will tuke
necessary aclion on the recommendations,
because this report itsell has mentioned at
page 22 that in the past so many commis-
sions and commitiees were appoiated for
the improvement of road transport but
nothing has been done  Generally we are
following the British policy In this country.
Whenever there was som: diffizulty, there
was some cry, Government used to appoint
commissions and committees and then
nothing happened. The same thing has
happened in free India also. That is why
I would like to get un ussurance from the
Transport Minister whether they are reaily
serious. 1 know that the Minister himself
is serious, but it is a questiva ultimulely
of the Cabinet. That is the whole trouble.
Here you will have to manage things with
the States also  That is why 1 would like
10 know from the Transport Minister whe-
ther this question witl be seriously consi-
dered at the Cubinet level and whether all
the recommendations, useful recomemeada-
tions. made in this report will be acted
upon. If not, it is merely waste of time
and the whaole country may lapse into
gréater chuoy because afterall tramsport is
the most impottaht thihg In the ceustry
and as | have pointed out earlier, road
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transport is most vital because unless road
transport is developed our rural areas will
not develop.

This is why it is a very important ques-
tion and | am glad that we were given an
opportunity by the Minister to discuss this
report. but let us not end only with dis-
cussions because today everybody loses face
in this country because this Government
only discusses things and they never take
decisions nor implement them. When-
ever a decision is taken, it is reactionary.
That is why | would like to have some
definite nssurnnce from the Transport Minis-
ter as to what he is going to do, when he
is golng 10 set up this Inter-State Trans-
port Authority and whether he is going to
make a serious study of the transporl sys-
tem in other countries, particulurly big
countries where they have a federal type of
Qovernment, to see that our roads develop
quicklv so that the whoele of India cun be
developed more speedily.

I have nothing more to add. 1 would
req iest the Minister 10 make a careful
study  of these questions and give us a
satisfactory reply that something will be
done and the Government will not sleep
as it has becn sleeping all these twenty
years.

o T fag (Tdaaw) . SareEw
wixg, & xz a1 war o wx A% et
FFH AN qz N arr & 73w
srgar, fafaezt age #1 awdw g,
ag A1 5 o) dga= gridw § ar gEd
HYE § I qC 2T arr, T, feaA
ar 3980 A0z At N wwfoat o €
T AN Ff wET A &1 WX g =R
qT |7 ATG A IA AT FAE AT HT AN
Tzl T AT frmr e R0 M uE A

ATAT &Y, IT ®TT AT 2 av
7% amar @, %
T T Ay faras Qi
HATH ®T & ATY |
¢ & gura ag ow P et &, ew
w g e frerf W@
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waTn w0 § v g ¥ 3 wrem, W
AT AT WY W B Wfaw gwwar g
ardt g w1 sy fe mfew e @
Fargddisgagr o N § 3w &
YF 9T A0 9O 24T AEX & I@ 6
0 { 7 TIA (AT A #C &, A4 WG
fafaceT &, F=zrm avew &, 99 ¥ FI
g aY 7z e frama &% fw o & wrgw
¥ f& ¥ a9 Fq9 w fema
o &Y vt @ X &qw @ W

16 00 hrs

F4 T A & W wpm Ay Ay
g {wag a5 e & @i @ T
args 7 for Az Agaw grz-¥ a1 a9 A
grz-¥ qr 2 @t §, Sfe niaa=) & owr
gew fear @, oig & @9 § § JwaT we-
§ a7 I gy gl ¢, 99 § «ne-wE
T2 fzar & gwi miEY &1 afew,
a0 ef@al, ade qugd, a0« femal
& qawsi 71 Qe AF ey ¥ fecdh
efrer aze, s o § fs 7 g% qrar
e sTTTATEY & 7w T gL L.,

MR. DEPUTY-SPEAKER : The hon.
Member may resume his speech on the auxt
occasion.

—_ =

16 01 hrs,

DISCUSSION RE :
CENTRE STATE RELATIONS

@t war ww qw (Pt 83T) ¢
TRy WEYsg, ¥ex W1 TR & Faet
o awe wgy it b Wit @y W
gy Y =Tt ¥ & o oY s e
Q k8, o ot A @ TR
1067 ¥ g gl d arz ¥w F e
ur A wgeET ¥ FH WAL AT S
aF 3 gy, ¥feF WAAWL A% AY,
M wgt T gy wiwa wr wwwewr 4,
a3 ot ftewtid meet Wl
veo (VW)
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wfew qweqr 78 o o W W gEU
FRU IE 9r fe 2@ § qo yagT WA
Are a¥ sfer & smafor-gcanfad
Y, faa®1 a9 g #@ ¥ @ @
QAT a1 1067 & W At wdl, famwr

!
i
3
i [
i
T

gereret oY, & a3 qar g e gErt
w1 ey ey §, de
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